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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 555/2024

IN THE MATTER OF:

News item titled "India lost 2.33 million hectares of tree cover since 2000: Global Forest

Watch" appearing in The Indian Express date 13.04.2024.

REPLY ON BEHALF OF THE RESPONDENT No. 1: CENTRAL POLLUTION
CONTROL BOARD (herein after referred as CPCB)

1. That, Hon’bIc NGT vide order 20.05.2024 has sought the reply of CPCB in the instant
matter. Thereby, the reply is made in succeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water (Prevention

and control of Pollution) Act, 1974. It performs the functions under The Water

(Prevention and control of Pollution) Act, 1974, The Air (Prevention and control of
Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

RY P

L. Chaudha
11- { :!-C'T- of Delhi

Regd. No. 1513

Kq::

That, it is humbly submitted the news item states about various causes of tree cover loss

and importance of the forests mainly in context of emission balance and climate change

land quoted data from the Food and Agriculture Organization, which states that the rate

deforestation in India was 6,68,000 hectares per year between 2015 and 2020, the
F second highest worldwide.

That, it is humbly submitted that in the matter i.e. Original Application (hereinafter

referred as OA) No. 911/2022 1nterlocutory Application (hereinafter referred as I. A.)

No. 14/2023 and I. A. No. 16/2023) titled Prof. Dr. Sanjeev Bagai & Ors. Vs
Department of Environment, GNCTD & Ors. issues related to illegal act of cutting,
felling and pruning of trees were raised, wherein Hon’ble NGT vide order dated

05.04.2024 has constituted a Joint Committee under the chairmanship of Director

General Forest & Special Secretary, MoEF&CC for (i)Formulation of policy,
enactment of statutory frame work and laying down of guidelines for the growth,

protection/preservation, pruning and management of trees in non-forest areas in
States/UTs not having the same.(ii) Preparation of SOP/Guidelines for the

cutting/felling of the trees in Rural Area, cutting/felling and pruning of trees in Urban
Areas.(iii) Preparation of SOP/Guidelines for the Transplantation /Translocation of
Trees. (iv) in addition to the above any other relevant aspect which the Committee

considers necessary to address the issues.
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5. It is humbly submitted that the Joint Committee constituted by the Hon'ble NGT in the

above-cited matter deliberated and prepared a draft Model Act covering aspects of
cutting/felling, transplantation/translocation, growth, protection/preservation, pruning,
and management of trees in non-forest areas in States/UTs. In this matter, the Joint

Committee submitted its interim report on 05.08.2024 to the Hon’ble NGT and

requested four months' time. The Hon’ble NGT, vide order dated 06.08.2024, has kindly
granted three months' time to the Joint Committee.

6. That, the answering respondent craves leave of the Hon’ble Tribunal to file additional
reply, in future, if required.

7. That, in light of the above submission, it is respectfully submitted that this Answering
respondent i.e. CPCB, shall abide by any order(s) or direction(s) passed by this Hon’ble

in the instant OAunal
@-F

L. Chaudh8r;
N.C. T. of DelhI

d. No. 1513 Sharandeep Singh
Scientist 'E’

Central Pollution Control Board
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 555/2024

IN THE MATTER OF:

News item titled "India lost 2.33 million hectares of tree cover since 2000: Global Forest

Watch" appearing in The Indian Express date 13.04.2024.

AFFIDAVIT

I, Sharandeep Singh, S/o Charanjeet Singh, aged 44 years, currently working as Scientist 'E’

in the Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032, do

hereby solemnly affirm and declare as under:

1. That the deponent is authorized representative to represent the Respondent CPCB in
the present case, and as such, I am well conversant with the facts and circumstances of
the present case on the basis of the information derived from the official records, and
hence, I am competent and authorized to verify, sign and swear this affidavit on behalf
of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit as I
am competent to swear this affidavit

3. That the accompanying reply has been drafted and filed under my instructions and

authority the contents thereof are true and correct on the basis of the record maintained
during ordinary course of business of CPCB and available records and documents and

of the same are read over and explained to me and are not repeated herein
of brevity.

ntentsa$ sake

€lWl4t'I th/Sharanaeep SinghW '{ /Scientist'E'
##tH nVquTmdWI+te
Central PollutIon Control Board
(+nnqinwBqfiM+xmq, qin WyN)
HIBull=utHndt akTHbaWW. Govt dM)

v,rin,d ,t D,Ihi ,„ thi, ....t. EG,f 2024 , th,t th, ,,nt,nt, of the aR®##WM2
and true on the basis of the record of the cases as mentioned in the day to day affairs of the
CPCB. Nothing has been concealed therefrom or mis-stated.
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€lWla'I fBB/Shar8,IdOOP Singh
tgRv'f /Sden6st T

IHtBXqSuln+Wldt+
ContguI PollutIon Control Board
(aHnd&&!ifirhind.Mi6ivi
W &HhnIHRnldlablUB awQO. Gal d INk)

gjen -ni, 16 aW VIV. ftea-mmu
PB'Iv-qh Bhawm. Ead Alfun Hagar, D8hHIO032

rICNOTARY'b iP

GOVT. OF INDIA
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